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MR. SPEAKER: Prof Samar Guha.
(Interruptions) **

MR, &FEAKER Do not mord

(ix) ExecurioN oFf Mg Som.om
MaHLANGU, LEADER OF SoUTH AFRICAN
ProrLE.

PROF. SAMAR GUHA (Contai)
Sir, 1 bave to say that this should
have been the first matter under rule
377, but unfortunately it is the last.
It is abuut an appeJ for saving the
life of the leader of the South Afri-
can people, My, Solomen Mahlangu,

The leader of the South African
people, Mr. Sblomon Mshlangu who
Vuliantly fought for the human rights
of his countrymen is going to be
hanged to-day or tomorrow. The UN
Secretary General and other countries
including India have made an appeal
for saving the life of the South Afri-
can leader, This House, .I believe, is
unanimious in its view in support of
the request made by the Minlster of
External Afeirs to the UN Secretary
General to use his pemonal influence
and that of the world organization
to prevent the execution of the South
African leader. .

1 would request the Minister of Ex-
ternal Affairs to make & staternest in
eonfrmation of the view exipressed
in the House,

THE MINISTER OF sTA'm N 'rHE-
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
Sir, T would like to say somsthing 07
thir very unpmm mttu- Y
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horities Linie executed to-day the 22-

yoar-old  South African patriot and -

freedom - fighter, -Bolomon Mahlangu,
When we had received the news of
the impending execution, we had con~
domned the action in the strongest
terms and our Foreign Minister sent
a mesgsage on behalf of the Govern-
ment and the people of India to the
Secretary~-General] of the Uniteq
Nations to use his personal influencq
and that of the world organization
io prevent this horrible act.

While expresisng our shock and
condemnation, we are convinced that
as the intransigence of the Pretoria
regime grows, so will be determina-
tion of the South African freedom
fighters to fight this intransigence, to
end apartheid and to establish majo-
rity rule, be strengthened. The casy
of Solomon Mahlangu gives us fur~
ther irrefutable evidence that the con.
tinuance of the minority regime in
Pretoria is bdsed on rule of oppres.
sion and brutal exploitation of the
majority of the people in ~South
Africa, 1 should Jike to take this op~
portunity, to once aguin express thy
tota]l commitment of the Governmem
and the peope of India with the heroiy
freedom struggle of the peoble of
South Africa to end the inhuman sys,
tem of apertheid end schieve theiy
long-cherighed treedom.

13.3_1“_'-
mmmemzl

PROF. SBAMAR GUEA: 1 thiny

the House wﬂlw its .tnd!m
tmnnthh.

"Ru!hsﬂ- 330

mmm I think
the whole House is shocked at the
manner in which the South African
Government has acted. The fact
that they have disregarded all norms
of civilised behuviour in dealing with
freedom fighters is most condemn-
ableandlthinkanofusiomineon-
demning it.

13.26 hre.

DEMANDS FOR GRANTS, 1979-80—
Lonsd

(i) MmymeTay oF HoME Aframs—
Contd,

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion on the Demands for Grants
under the control of the Ministry of
Home Affairs. The Home Minister
may continue his speech. . P

THE MINISTER OF HOME AP-
FAIRS (SHRI H. M, PATEL): Sir,
I dealt with some points day before
yesterday. I will now continue to
deal with some of the other points
that had been raised,

Many hon. member: accused the
Government of being complacent
over the law and order situation in

~the country. Some were charitable

enough to accuse ys of ignorance, I
would refute sll such allegations,
whenever references are made to
law and order, what is in mind is one
or more of the following types of oc-
currences: Increasing crime or inti-
dents of disorder; lawlessness either
on the labour fromt or in the universi-
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